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Item No. 01         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

   
Execution Application No. 28/2024 

In 
Original Application No. 128/2021 

  

 
Saurabh Tiwari             Applicant 

 

Versus 
  

 Union of India & Ors.                     Respondent(s) 
 
 

Date of hearing: 09.08.2024 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

    
 Applicant: Mr. Saurabh Tiwari, in Person           
    

 

 

ORDER 
 
 

 

1. By this execution application, applicant is seeking execution of the 

order of the Tribunal dated 23.11.2021 passed in Original Application No. 

128/2021. In the Original Application, Applicant had raised the issue in 

respect of pollution of rivers Varuna and Assi in Varanasi by discharge of 

untreated sewage and unauthorized constructions. The Tribunal had 

constituted a committee and had called for a report and had disposed of 

the OA by directing as under:- 

“ 

5. The report shows that there are serious issues adversely 
affecting rivers Varuna and Assi calling for remedial action in the 
form of desilting, remediation of waste water, development of 
constructed wetland systems and bio-diversity parks, apart from 
management of sewage, industrial pollution and solid waste which 
requires concerted and continuing steps and monitoring. 
6. Since the issues and remedial steps have been identified by 
the joint Committee and exhaustive recommendations for remedial 
action made, there is need for execution of the action plan at the 
ground level in the light of above report. This requires coordination 
among the concerned departments including the Local Bodies, 
District Administration and State Government.  

AnnexureI
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7. Accordingly, the Supervisory and Execution Committees 
suggested in the report may take further action. In terms of 
suggestions of the Committee, problem of chocking at the origin point 
of said rivers may be remedied by taking restoration measures. The 
execution Committee may meet atleast once in a month under the 
Chairmanship of District Magistrate, Varanasi and the Supervisory 
Committee may meet on quarterly basis under the Chairmanship of 
Commissioner, Varanasi Division, as suggested. The District 
Magistrate as well as Commissioner, Varanasi Division may have 
full time environmental coordinators attached to them directly for this 
purpose either out of the existing incumbents or by specially 
engaging a suitable person for the task. It will be appropriate that 

minutes of the meeting of the District Magistrate as well as 
Commissioner, Varanasi are placed on their respective websites, 
which may enable public information and participation. Having 
regard to the significance of the issue and need for prompt action for 
keeping the important rivers pollution free, the timelines need to be 
shortened which aspect may be considered by the Execution and the 
Supervisory Committees. We request the Oversight Committee 
constituted by this Tribunal headed by Justice S.V.S. Rathore, former 
Judge of the Allahabad High Court to oversee the steps taken in the 
matter, if necessary, by periodically interacting with the Execution 
and Supervisory Committees.  
8. We further direct the NMCG and CPCB to monitor progress of 
implementation of action plan in accordance with the Namami Gange 
project.  
9. The action plan may be placed on the website of CPCB and 
also circulated by CPCB to the River Rejuvenation Committees of all 
the States/UTs through respective State PCBs/PCCs, for appropriate 
consideration of their respective action plans to the extent found 
necessary. 
10. The issue of funding of the projects proposed may be worked 
by the NMCG and the Chief Secretary, UP and wherever Namami 
Gange funds are found inadequate, it will be the responsibility of the 
State of UP to provide the same. ” 

 
 

2. Submission of the counsel for the applicant is that the above 

directions of the Tribunal have not been complied with and the rivers 

Varuna and Assi at Varanasi are still polluted and no improvement has 

taken place. 

3. Issue notice to the respondents. Applicant is directed to serve the 

respondents and file affidavit of service atleast one week before the next 

date of hearing. 

4. The Tribunal is examining the issue of encroachment, pollution 

and demarcation of flood plain zone of rivers Varuna and Assi in OA No. 

483/2022. 
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5. List along with OA No. 483/2022 on 18.11.2024.     

 

 

Prakash Shrivastava, CP 

 

 

 
Arun Kumar Tyagi, JM 

 
 

 

 

 
Dr. A. Senthil Vel, EM 

 
 

 
August 09, 2024 
Execution Application No. 28/2024 in 

Original Application No. 128/2021 
AS. 
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